CENTRAL ADMINISTRATIVE TRIBUNAL
CPRINCIPAL BENCH, NEW DELHI.

New Delhi,

0.A.N0.1913/98

this the 18th day of February, 2000.

HON’BLE MR. JUSTICE V.RAJAGOPALA REDDY, V.C. (J)

1. amt. Chameli Oewi, W/0 Late 3Sh.
Shardha Mand  (No. 154 N.wW.), RS0
" ”Ql UDurgapuri Extension, Galil
Hm. , Shahadra, Delhi -~ 110 093,

Z. Sh. Mahesh Kumar, $%/0 Lats Sh.
Shardha MNand (MNo.l154 M.kL), RSO R

C-291,
Shahadra,

{(By aAdvocats:

Gali MNo.®, Durgapuri

Fxti .
Delhi -~ 110 093,

Sh. R.P.Aaggarwal thraugh proxy
counsel Sh. M.K.Gaur)

YERSUS

1. Lt. Gowvaerio® thirough Chief
Sacretary, Govi. of M.C.T. of
Delhi, 5, Sham Nath Marg, Delhi -
110 Ohdg.

z. The Commissionsr of Folice, Police
Headguarters, M.S.0. Building.
I.P.Estata, New Delhl -~ 110 QOzZ.

‘ .o REs pﬁhdent&n

(By advocates: Sh. Devesh Singh)

0 RDER _(ORAL)

The
in this case.
g The

who  disd  on

Delhi Police.

deceased had

application was made

post of Constable. It is,

that 1t was

consists  of widow,

o bham,

applicants seeks compassionate

applicant

L&.7.95

axzept

Mo .7 iz the son of the decs

m

while worlln asn

It is stated that the family of

no  means  of

livelihood. Hencea,
by the widow {applicant No.l)
compassionats appointment. It has

[ N

~wiswing the 2nd applicant  for
howsver, stated in the

found that the family of ths desc

five son:

in
-

the Llst applicant ard

applicant Mo.Z, remaining  Tour

appointment

O

Head Constable i




(21
already emploved and servicing in Delhi Police (ons asg

onstables) and all  were

B

Head Constable and  three as C

S

Fesiding with  the applicant as per copy of  the Ration
Card submitted by her with her application. The wiciomw

was alan paid the pensionary benefits  of substantial

amount. Taking into account the financial condition of
the deceasad family, the application was rajected on
18.3.%6.

2. Obiviously, 1t appsears: that the applicants have
suppressed the facts and falsely stated that the family

had no means of livelihood.

z. In  the circumstances, I do not find any warrant
te  interfera with the Iimpugned order. The DA is

accordingly dismissed, with costs of Rs. 300/~ (Rupees

"Thras MHundired).

<>%Aﬁ%wux;wb
{V.Rajagopala Reddy
Vice Chairman (J

Jasunil/




